IN THE HIGH COURT OF DELHI AT NEW DELHI

IMMEDIATE No. \ 2 4"_?-3"‘”‘_'c-2/(:i\-s1-]m HC
P et

Dated_ "¢
From =
The Registrar Appellate
Delhi High Court
New Delhi
To {
_1.. The District Judge,
Central District |, Tis Hazari Court, Delhi
The District Judge,
West District, Tis Hazari Courts. Delhi
3. The Disrtrict Judge,
East District, Karkardooma Courts, Dethi
. The District Judge,
North East District, Karkardovoma Courts, Delhi
5. The District Judge,
Shahdara District, Shahdara, Delhi
The District Judge,

t

4

(=1}

s . o +
New Delhi District, Delhi -
7. The District Judge, s g
North West District, Rohini Courts, Delhi i

8. The District Judge,
North District, Rohini Courts, Dethi
9. The District Judge.
South District, Saket Courts, Delthi
10.The District Judge.
Sourth East District, Saket Courts, Delni
11. The District Judge.
South West District, Dwarka Courts, Delhi
RFA No. 414/2021

Sutish Kumar APPELLANTS
VERSUS
Mahesh & Ors. RESPONDENTS
Sir
1 amm directed 1o forward herewith for information and necessary action, the

© of order dated 27.05.2022 passed by Hon'ble Ms. Justice Prathiba M. Singk

uf this Court in the abowre nolsd case

You ssc Burther regeeestsd to cnsore theal the interes: amount as accrucd in
respoct of Swod deposits which were doposited = 2l macters reiaged to Ralkap
3iandic stall be calied forwns be dessoses = the account in the name of the
mmmmmuemmnu-mu:
Bo.15530110155950 IFSC Code UCBADOCISS3.

Plrasr scaposicdge foczipl. 2
Yours fathigih
“:91""‘/‘-_": T_E Pos
Admn Ufficer Judicial
for REGISTRAR Appellate |




L e+ 3§ crder NDOH:- 01/02/2022
IN THE DELHI HIGH COURT OF NEW DELHI
No, | 782w O 2 2;}2&
g
Tae Registrar General, }q— e e
Bl Cownt of Delhi, . ¥ 2 4
New Dely ;ft et

« e Procioa! District & Sessions Judge , (Headquarter), Tis Hazari Court, Delhi
— The Facipel District & Sessions Judge, District-West, Tis Hazari Court,"Dlhi.
S M Richika Tyagi. Ld. CJ-02, West District, THC, Delhi ... S/C

Rl Swit No. 212/1982 and Snit No. 145/76)

& Nis Susheel Bala Dagar, Ld. SCJ-cum-RC, West District, THC, Delhi ,...S/C’

3 S5 Neemj Gaur, Ld. CJ, West District, THC, Delhi ....S/C
{Ref. Suit No. 852/2002) :

& Ms Neha Garg, Ld. Civil Judge-01. Central, THC, Delhi .....5/C

(Ref. Suir No. 212/82 & 417/1996, 418/1996, 416/1996)

CM (M) 375/2021& CM Appls. 29013-14/21, 43797/21, 19915/22

i LR et P S Petitioner
versus
Satish Kumar and Ors. ... Respondent

‘Mutters pertaining to the Kalkaji Mandir)

m direcied 0 forwand herewith for mformation and irmediaie compliance of 2
order calsd 27.05.2022 pessed by the How™ble Ms Jastice Prachibs M. Simsh o
= S shove mo=T cases
Picase sceaoeiedee roord
Yours Githfully
ph

Administrative Officer (J) C-1
For Registrar General

ikl Swit No. 861/2002) i




$~11, 12, 1{SB) & 4{SB)
» IN THF. HIGH COURT OF DELHI AT NEW DELHI

+ CS{0s) 3571021
GANPATNATHANDORS = = = ... Plaintiffs

UGAN CHANDANDORS. = ... Defendants
Throe.ug_m

12 WITE
+ CS{0S) 5392021
MAN CHAND ... Plainuff
VErsus
INDERJEET AND OTHERS ..... Defendant

1{SB) WITH
- CM(M) 575/2021 & CM APPLs. 29013-14/2021, 43797/2021,
19915/2022
RUNRCEANE "= o e e = Petitioner
Through:

Versus
SATISH KUMAR AND ORS ... Respondent
Through:

4(SB) AND
+ RFA 414/2021
SATISH KUMAR ..... Appellant

VETSUS

OHE"EI'

P
,%

Appearances:
M- K G. Choker"Advocate. (M:5860

Mr. DK Singhza :.:"" Mr. Ankur Sin

-—,a.-h-

MAHESH AND ORS .-.-- Res

Mok a'::* Kumar Gupta, Advocate . ( }
(51 1o Birbal and "1' Sanjay S wn Advocate for DDA.
M _:ﬁ,i 118327)




Sigaiure Not Verilied
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Digitady Signed
Uy DEVANSIHU
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CORAM:
JUSTICE PRATHIBA M. SINGH
ORDER
Yo 27.05.2022
i This heanng has been done through hybrid mode.

2 These matiers pertzin W the Kalkaji Mandir, which this Court has

Seen heaning from time to time. These are part-heard matters.

CM APPL. 43797/2021, 19915/2022. 29013-14/2021 {for exampt:ons} in
CM(M) 57572021

3. Allowed, subject to all just exceptions. CM APPL. 43797/2021,
19915/2022, 29013-14/2021 are disposed of.

CS(08) 557/2021
€S(08) 559/2021
CM(M) 575/2021
RFA 414/2021

4,  These matters arise out of disputes between family members
belonging to the Thok Jogian. A suit had been {iled by Sh. Ganpat Nath,
being the adopted son of Mr. Gulab Nath, The said suit was dismissed by the
Trial Court. The main contesting Defendant in the said suit was Sh. Gugan
Chand, who is now deceased and his family members, and othars zre

represeated.

5.  The patties are represented by Mr. K.G. Choker, Mr. D.K. Singhal
and Mr. R. K. Gupta representing Smt. Prasandi Devi, being her sons
(biological/adopted).

6.  Ld. Counsgl for the parties shall place on record their respective
written submissions explaining - which of the family members do they
represent and how they claim rights in the bari in respect of conduct of puja

at the Skri Kalkaji Mandir, by the next date of bearing.
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The Lower Court racord has been requisitioned in CM{M) 575728

Ld. Counsels for the parties are permitted to obtain the electronic copy of

copy of
the said lower court record from the Registry, upon request, in order to zsss
the Court on tiw next date.

8.  Copy of the order dated 26" August, 1985 in Suit No.145/76 titled
Sh. Inderjit v. Gugan Chand as also order dated |6 July, 2008 in Swit
No.852/02 titled Inderjeet v. Gugan Chand, filed along with CM APPL.

19915/2022 i CM(M) 575/2021 are taken on record, subject to the
submissions of the parties.

9 List these matters on [9" September, 2022. The lead matter in all
these cases shall be RFA 414/2021.

10.  In the meanwhile, the Registry to ensure that the interest amounts as
may have been accrued in respect of the fixed deposits which were
deposited in the suits shall also be called for 2nd be deposited in the account

in the name of the “Registrar General, Delhi High Court, A/c Kalkaji
Mandir Fund” vide A/c No.15530110155950 IFSC Code UCBA 0001553

as is being done in the other matters related to the Kalkaji Mandir.

m PRATHIB% SINGH, J.
8

dj/atl




Most Urgent/Out at once

OFFICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQ): DELHI

Nof P Y '—'0‘7:']*“2 m

Sub:

Encl.: As above.

Genl./HCS/2022 Dated, Delhi the

Copy of the letter no. 13522-X/C-2/Ciwil-1ill/DHC dated 03.06.2022 bearing this
office diary No. 620 dated 04.06.2022 and letter no. 13427-X/C-1 dt. 03.06,2022
bearing diary no. 623 dt. 06.06.2022 along with copy of order dated 27.05.2022
passed by Hon’ble Ms. Justice Prathiba M. Singh in RFA No. 414/2021 titled
*Satish Kumar Vs Mahesh & Ors.” & in CM{M] 575/25021 & CM Appls. 29013-
14/21, 43797/21, 19915/222 titled “Mam Chand Vs Satish Kumar and Ors.”

respectively, may be circulated with request tc submit the Compliance Report in

the above said order dated 27.05.2022, on or before 08/07/2022 positively
for onward transmission to the Hon’ble High Court of Delhi as desired. This is
for information & necessary action/immediate compliance to :

1. All the Ld. Judicial Officers dealing with Civil Matters posted in Central
District, Tis Hazari Courts, Delhi

2. Officer Incharge, LAC Branch, Central Dastrict. Tis Hazari Court, Delhi.

3. Officer Incharge, Record Room (Sessions & Ciwil}, Central District, Tis Hazari
Court, Delhi.

4. The Ld. Registrar General, Honble High Court of Declhi, New Delhi for
information.

PS to Ld. Principal District & Sesssons Judge {HQs). Tis Hazar Courts, Delhi

)}

for information.

PEe Chairman Website Commuttes. Tis Hazar: Courts, Delhi with the reguest &c

direct the concerned official to uplcad the samc on the Website of Delh: District

Courts.

7. The Director (Academicsj, Delhi Judicial Academy, Dwarka, New Delhi for
information as requested vide letter no.DJA/Dir.(Acd)/2019/4306 dated
06.08.2019. _ | -

8. Dealing Assistant, R&I Branch for uploading the same on LAYERS,

o

. 9. For uploading the same on Centralized Website through LAYERS.

06\6)’\1/}_

(RAKESH PANDIT)
Officer-in Charge, Genl. Branch. {C)
Addl. District & Sessions Judge,
Tis Hazar Courts, Delhig’




